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Notes of the Registry Date | Order of the Tribunal
o :f_ppﬁ‘é?i'm‘f{l‘* B ] 14.8.98 This application has been filed
lwms and within timeé N ool ki :
%",F of Rs. 50/ - : by the épp ilcant. seekilng certain
feposited vide 03038 9§92 dlrectlons"
. '@N i T T i~ The case of the applicant is that
Y & 5% ’
. 4 he is an employee under the Accountant
R ;7 General (A&E), Assam. Subscription under
R the Central Government Health Scheme 1is
s it Ly . . -
being realised by the Department, but
‘without giving any medical facilities.
Riq/w%‘ _lr’_,( QCOP\LS Being aggrieved, he submitted
: Annexure 4 representation dated 8.7.1998
hrvce  beow W\e, . o oreeres
stating inter alia that as he was not
% given any medical facility the
AL realisation of subscription under the
‘ Scheme should be stopped. However, till
TN, -{;{:I{,.’ﬂ( :ﬁ ”f 8 { )
f Adminierrag: { " now the representation has not been
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T gwif o T disposed of. Hence the present
. o Beach, Guusahari. e
: ( application.
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I have heard Mr H.K. Dag; learned

counsel for the applicant and Mr G.

| Sarma; learned Addl. C.G.S.C. appearing

on'behalf'offthe'respohdents. On hearing
the learned counsel for the 5arties;l am
of the opinion that it wi;l,betexpedient‘
if the representafion, filed by the
applicant, is disposed of! by the
authority which is still ﬁédding.'

In view of the above I.birect the
respondents  to = dispose’ of the
representation by giving al speaking
order as early as possibleﬁat.ggy rate
within a period of two month&.fggﬁ the

date of receipt of this order. If the

- applicant is still aggrieved by the
 order passed on the representation he
' will be at 1liberty to approachv the

1appropriate forum, if so advised.

The application is accordingly

'disposed of. Considering the:facts and

circumstances of the case I “make no

ordér as to c?sts.
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